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jktLFkku fo/kku eaMy ds vf/kfu;eA 
LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, August 11, 2014 

No. F. 2 (30) Vidhi/2/2014.- The following Act of the 

Rajasthan State Legislature which received the assent of the 

Governor on the 8
th
 day of August, 2014 is hereby published for 

general information:- 
 

THE RAJASTHAN CIVIL COURTS (AMENDMENT)  

ACT, 2014  

(Act No. 15 of 2014) 
 

[Received the assent of the Governor on the 8
th
 day of August, 2014] 

 

An 

Act 
 

further to amend the Rajasthan Civil Courts Ordinance, 1950. 
 

 Be it enacted by the Rajasthan State Legislature in the        

Sixty-fifth Year of the Republic of India, as follows:-  
 

 1. Short title and commencement.- (1) This Act may be 

called the Rajasthan Civil Courts (Amendment) Act, 2014. 
 

(2) It shall come into force at once.  

 2. Amendment of section 5, Rajasthan Ordinance No. 7 

of 1950.- In section 5 of the Rajasthan Civil Courts Ordinance, 

1950 (Ordinance No. 7 of 1950), hereinafter referred to as the 

principal Ordinance,-  
     

(i) in sub-section (2), for the existing expression            

" “Court of Civil Judge/Additional Civil Judge 

(Senior Division)” and to “Civil Judge/Additional 
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Civil Judge (Senior Division)” ", the expression       

" “Court of the Senior Civil Judge/Additional 

Senior Civil Judge” and to “Civil Judge/Additional 

Civil Judge” " shall be substituted; and 

(ii) in sub-section (3), for the existing expression            

" “Court of the Civil Judge/Additional Civil Judge 

(Senior Division)” or the “Civil Judge/Additional 

Civil Judge (Senior Division)” and the “Court of the 

Civil Judge/Additional Civil Judge (Junior 

Division)” or the “Civil Judge/Additional Civil 

Judge (Junior  Division)” ", the expression " “Court 

of the Senior Civil Judge/Additional Senior Civil 

Judge” or the “Senior Civil Judge/Additional Senior 

Civil Judge” and the “Court of the Civil Judge/ 

Additional Civil Judge” or the “Civil Judge/ 

Additional Civil Judge” " shall be substituted. 

3. Amendment of section 6, Rajasthan Ordinance No. 7 

of 1950.- In section 6 of the principal Ordinance, for the existing 

clauses (3) and (4) of section 6, the following shall be substituted,  

namely:- 

“(3) the Court of the Senior Civil Judge/Additional 

Senior Civil Judge; and 

(4) the Court of the Civil Judge/Additional Civil 

Judge.”. 

4. Amendment of section 7, Rajasthan Ordinance No. 7 

of 1950.-  In section 7 of the principal Ordinance, for the existing 

expressions “Civil Judge (Senior Division)”  or “Civil Judges 

(Senior Division)” and “Civil Judge (Junior Division)” or “Civil 

Judges (Junior Division)”, wherever occurring in sub-sections (2), 

(3) and (4), the expressions “Senior Civil Judge”  or “Senior Civil 

Judges”   and “Civil Judge” or “Civil Judges” shall be substituted 

respectively. 

5. Amendment of section 11, Rajasthan Ordinance     

No. 7 of 1950.- In section 11 of the principal Ordinance, for the 

existing expression “Civil Judge (Senior Division)”, wherever 
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occurring in sub-sections (1) and (2), the expression “Senior Civil 

Judge” shall be substituted. 

6. Amendment of section 12, Rajasthan Ordinance     

No. 7 of 1950.- In the marginal heading of section 12 of the 

principal Ordinance and in sub-sections (1) and (2) thereof, for the 

existing expressions “Civil Judges (Senior Division)” and “Civil 

Judges (Junior Division)”, wherever occurring, the expressions 

“Senior Civil Judges” and  “Civil Judges” shall be substituted 

respectively. 

7. Amendment of section 12-A, Rajasthan Ordinance 

No. 7 of 1950.-  In the marginal heading of section 12-A of the 

principal Ordinance and in sub-sections (1) and (2) thereof, for the 

existing expressions “Civil Judge (Senior Division)” or “Civil 

Judges (Senior Division)”, “Additional Civil Judge (Senior 

Division)” or “Additional Civil Judges (Senior Division)” and 

“Civil Judge (Junior Division)” or “Civil Judges (Junior 

Division)”, wherever occurring, the expressions “Senior Civil 

Judge” or “Senior Civil Judges”, “Additional Senior Civil Judge” 

or “Additional Senior Civil Judges” and  “Civil Judge” or “Civil 

Judges” shall be substituted respectively. 

8. Amendment of section 13, Rajasthan Ordinance    

No. 7 of 1950.- In the marginal heading of section 13 of the 

principal Ordinance and in section itself, for the existing 

expression “Civil Judges (Senior Division) and Civil Judges 

(Junior Division)”, wherever occurring, the expression “Senior 

Civil Judges and Civil Judges” shall be substituted. 

9. Amendment of section 14, Rajasthan Ordinance    

No. 7 of 1950.- In the marginal heading of section 14 of the 

principal Ordinance and in sub-sections (1), (3) and (4) thereof,  

for the existing expressions “Civil Judge (Senior Division)” and 

“Civil Judge (Junior Division)”, wherever occurring, the 

expressions “Senior Civil Judge” and “Civil Judge” shall be 

substituted. 
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10. Amendment of section 19, Rajasthan Ordinance   

No. 7 of 1950.- For the existing section 19 of the principal 

Ordinance, the following shall be substituted,  namely:- 

“19. Jurisdiction of other Civil Courts.- (1) Subject 

as aforesaid,- 

(i) the Court of a Senior Civil Judge shall have 

jurisdiction to hear and determine any suit or 

original proceedings of a civil nature of 

which the value does not exceed five lakh 

rupees, and        

(ii) the Court of a Civil Judge shall have 

jurisdiction to hear and determine any suit or 

original proceedings of which the value does 

not exceed two lakh rupees. 

(2) Notwithstanding anything contained in sub-

section (1), the suits or proceedings already instituted on 

the date of commencement of the Rajasthan Civil Courts 

(Amendment) Act, 2014 (Act No. 15 of 2014) may be 

heard and determined by the same court wherein such suit 

or proceeding has been instituted.”. 

11. Amendment of section 21, Rajasthan Ordinance No. 

7 of 1950.-  In section 21 of the principal Ordinance,-  

(i) in the marginal heading, for the existing expression 

“Civil Judges (Senior Division) and Civil Judges 

(Junior Division)”, the expression “Senior Civil 

Judges and Civil Judges” shall be substituted; 

(ii) in sub-section (1), for the existing expressions 

“Civil Judge (Senior Division)” and “fifty thousand 

rupees”, the expressions “Senior Civil Judge” and 

“five lakh rupees” shall be substituted; and 

(iii) in sub-sections (2) and (4), for the existing 

expressions “Civil Judge (Junior Division)” and 

“Civil Judge (Senior Division)”, wherever occurring, 
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the expressions “Civil Judge” and “Senior Civil 

Judge” shall be substituted respectively. 
 

12. Amendment of section 22, Rajasthan Ordinance  
No. 7 of 1950.- In the marginal heading of section 22 of the 

principal Ordinance and in sub-section (1) thereof, for the existing 

expressions “Civil Judge (Senior Division)” or “Civil Judges 

(Senior Division)” and “Civil Judges (Junior Division)”, wherever 

occurring, the expressions “Senior Civil Judge” or “Senior Civil 

Judges”  and  “Civil Judges” shall be substituted respectively. 
 

13. Amendment of section 23, Rajasthan Ordinance    

No. 7 of 1950.- In the marginal heading of section 23 of the 

principal Ordinance and in sub-sections (1), (3) and (4) thereof, for 

the existing expression “Civil Judge (Senior Division)”, wherever 

occurring, the expression “Senior Civil Judge” shall be substituted. 

14. Amendment of section 24, Rajasthan Ordinance   

No. 7 of 1950.- In the marginal heading of section 24 of the 

principal Ordinance and in the section itself, for the existing 

expressions “Civil Judge (Senior Division)” or “Civil Judges 

(Senior Division)” and  “Civil Judge (Junior Division)” or “Civil 

Judges (Junior Division)”, wherever occurring, the expressions 

“Senior Civil Judge” or “Senior Civil Judges” and  “Civil Judge” 

or “Civil Judges” shall be substituted respectively. 
 

�काश गपु ् ता, 
Principal Secretary to the Government. 
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vkWQ 2014½^^ dk fgUnh vuqokn loZlk/kkj.k dh lwpukFkZ ,rn~}kjk izdkf'kr 

fd;k tkrk gS%& 

(�ा�धकृत 
हन ् द� अनवुाद)    

राजस ् थान �स�वल न ् यायालय (सशंोधन)    अ�ध�नयम, 2014 

(2014 का अ�ध�नयम सखं ् यांक 15) 

[राज ् यपाल महोदय क� अनमु�त �दनांक 8 अग� त, 2014 को �ाप ् त हुई] 
    
 

 राज� थान �स�वल ! यायालय अ" यादेश, 1950 को और सशंो*धत 

करने के �लए अ*ध�नयम।  

 भारत गणरा0 य के प1सठव3 वष5 म3 राज� थान रा0 य �वधान-म7 डल 

�न9 न�ल:खत अ*ध�नयम बनाता है:- 

 1. स%ं&' त नाम और �ार) भ.- (1) इस अ*ध�नयम का नाम 

राज� थान �स�वल ! यायालय (सशंोधन) अ*ध�नयम, 2014 है।  

 (2) यह तरु! त �वEृ त होगा।  

 2. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 5 का 

सशंोधन.- राज� थान �स�वल ! यायालय अ" यादेश, 1950 (1950 का अ" यादेश 

स.ं 7), िजसे इसम3 आगे मूल अ" यादेश कहा गया है, क� धारा 5 म3,-  

(i) उप-धारा (2) म3, �वLयमान अ�भM यिNत ''�स�वल 

! यायाधीश/ अ�तRरN त �स�वल ! यायाधीश (वRरS ठ ख7 ड) का 

! यायालय'' और ''�स�वल ! यायाधीश/अ�तRरN त �स�वल 

! यायाधीश (वRरS ठ ख7 ड)'' के � थान पर अ�भM यिNत 

''वRरS ठ �स�वल ! यायाधीश/अ�तRरN त वRरS ठ �स�वल 

! यायाधीश का ! यायालय'' और ''�स�वल 

! यायाधीश/अ�तRरN त �स�वल ! यायाधीश'' ��त� था�पत क� 

जायेगी; और  

(ii) उप-धारा (3) म3 �वLयमान अ�भM यिNत “ ''�स�वल ! यायाधीश/ 

अ�तRरN त �स�वल ! यायाधीश (वRरS ठ ख7 ड) का 

! यायालय'' या ''�स�वल ! यायाधीश/अ�तRरN त �स�वल 

! यायाधीश (वRरS ठ ख7 ड)'' और ''�स�वल ! यायाधीश/ 

अ�तRरN त �स�वल न ्यायाधीश (क�नS ठ ख7 ड) का 

! यायालय'' या ''�स�वल ! यायाधीश/अ�तRरN त �स�वल 
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! यायाधीश (क�नS ठ ख7 ड)'' ” के � थान पर अ�भM यिNत    

“ ''वRरS ठ �स�वल ! यायाधीश/अ�तRरN त वRरS ठ �स�वल 

! यायाधीश का ! यायालय'' या ''वRरS ठ �स�वल ! यायाधीश/ 

अ�तRरN त वRरS ठ �स�वल ! यायाधीश'' और ''�स�वल 

! यायाधीश/अ�तRरN त �स�वल ! यायाधीश का ! यायालय'' या 

''�स�वल ! यायाधीश/अ�तRरN त �स�वल ! यायाधीश'' ” 

��त� था�पत क� जायेगी। 

 3. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 6 का 

सशंोधन.- मलू अ" यादेश क� धारा 6 म3, धारा 6 के �वLयमान ख7 ड (3) 

और (4) के � थान पर �न9 न�ल:खत ��त� था�पत Wकया जायेगा, अथा5त:्-  

''(3) वRरS ठ �स�वल ! यायाधीश/अ�तRरN त वRरS ठ �स�वल 

! यायाधीश का ! यायालय; और  

(4) �स�वल ! यायाधीश/अ�तRरN त �स�वल ! यायाधीश का 

! यायालय।''। 

 4. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 7 का 

सशंोधन.- मलू अ" यादेश क� धारा 7 म3, उप-धारा (2), (3) और (4) म3, 

�वLयमान अ�भM यिNतयां ''�स�वल ! यायाधीश (वRरS ठ ख7 ड)'' या ''�स�वल 

! यायाधीशX (वRरS ठ ख7 ड)'' और ''�स�वल ! यायाधीश (क�नS ठ ख7 ड)'' या 

''�स�वल ! यायाधीशX (क�नS ठ ख7 ड)'', जहा-ंजहां भी �यNु त हुई ह1, उनके 

� थान पर Yमश: अ�भM यिNतयां ''वRरS ठ �स�वल ! यायाधीश'' या ''वRरS ठ 

�स�वल ! यायाधीशX'' और ''�स�वल ! यायाधीश'' या ''�स�वल ! यायाधीशX'' 

��त� था�पत क� जाय3गी।  

 5. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 11 का 

सशंोधन.- मलू अ" यादेश क� धारा 11 म3, उप-धारा (1) और (2) म3, 

�वLयमान अ�भM यिNत ''�स�वल ! यायाधीश (वRरS ठ ख7 ड)'', जहां-जहां भी 

�यNु त हुई है, उसके � थान पर अ�भM यिNत ''वRरS ठ �स�वल ! यायाधीश'' 

��त� था�पत क� जायेगी। 

 6. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 12 का 

सशंोधन.- मलू अ" यादेश क� धारा 12 के शीष5क म3 और उसक�       

उप-धारा (1) और (2) म3, �वLयमान अ�भM यिNतयां ''�स�वल ! यायाधीशX 

(वRरS ठ ख7 ड)'' और ''�स�वल ! यायाधीशX (क�नS ठ ख7 ड)'', जहां-जहां भी 
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�यNु त हुई ह1, उनके � थान पर Yमश: अ�भM यिNतयां ''वRरS ठ  �स�वल 

! यायाधीशX'' और ''�स�वल ! यायाधीशX'' ��त� था�पत क�  जाय3गी।  
 

 7. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 12-क का 

सशंोधन.- मलू अ" यादेश क� धारा 12-क के शीष5क म3 और उसक� उप-

धारा (1) और (2) म3, �वLयमान अ�भM यिNतयां ''�स�वल ! यायाधीश 

(वRरS ठ ख7 ड)'' या ''�स�वल ! यायाधीशX (वRरS ठ ख7 ड)'', ''अ�तRरN त 

�स�वल ! यायाधीश (वRरS ठ ख7 ड)'' या ''अ�तRरN त �स�वल ! यायाधीशX 

(वRरS ठ ख7 ड)'' और ''�स�वल ! यायाधीश (क�नS ठ ख7 ड)'' या ''�स�वल 

! यायाधीशX (क�नS ठ ख7 ड)'',  जहां-जहां भी �यNु त हुई ह1 उनके � थान 

पर Yमश: अ�भM यिNतया ं ''वRरS ठ �स�वल ! यायाधीश'' या ''वRरS ठ 

�स�वल ! यायाधीशX'', ''अ�तRरN त वRरS ठ �स�वल ! यायाधीश'' या 

''अ�तRरN त वRरS ठ �स�वल ! यायाधीशX'' और ''�स�वल ! यायाधीश'' या 

''�स�वल ! यायाधीशX'' ��त� था�पत क� जाय3गी। 
 

 8. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 13 का 

सशंोधन.- मलू अ" यादेश क� धारा 13 के शीष5क म3 �वLयमान 

अ�भM यिNत ''�स�वल ! यायाधीशX (वRरS ठ ख7 ड) और �स�वल ! यायाधीशX 

(क�नS ठ ख7 ड)'' के � थान पर अ�भM यिNत ''वRरS ठ �स�वल ! यायाधीशX 

और �स�वल ! यायाधीशX'' और � वय ं धारा म3 �वLयमान अ�भM यिNत 

''�स�वल ! यायाधीश (वRरS ठ ख7 ड) और �स�वल ! यायाधीश (क�नS ठ 

ख7 ड)'' के � थान पर अ�भM यिNत ''वRरS ठ �स�वल ! यायाधीश और 

�स�वल ! यायाधीश'' ��त� था�पत क� जायेगी। 
 

 9. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 14 का 

सशंोधन.- मलू अ" यादेश क� धारा 14 के शीष5क म3 और उसक� उप-धारा 

(1), (3) और (4) म3, �वLयमान अ�भM यिNतयां ''�स�वल ! यायाधीश 

(वRरS ठ ख7 ड)'' और ''�स�वल ! यायाधीश (क�नS ठ ख7 ड)'', जहां-जहां भी 

�यNु त हुई ह1, उनके � थान पर अ�भM यिNतया ं ''वRरS ठ �स�वल 

! यायाधीश'' और ''�स�वल ! यायाधीश'' ��त� था�पत क� जाय3गी। 

 10. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 19 का 

सशंोधन.- मलू अ" यादेश क� धारा 19 के � थान पर �न9 न�ल:खत 

��त� था�पत Wकया जायेगा, अथा5त:्- 
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 ''19. अ9 य �स�वल 9 यायालय: क3 अ�धका;रता.- (1) 

पवूZN त के अ" यधीन रहत ेहुए,-  

(i) वRरS ठ �स�वल ! यायाधीश के ! यायालय को 

�स�वल �कृ�त के Wकसी भी  वाद या मलू 

काय5वा�हयX को सनुने तथा अवधाRरत करने क� 

अ*धकाRरता होगी, िजसका म[ू य पांच लाख ]पये 

से अ*धक न हो, और  

(ii) �स�वल ! यायाधीश के ! यायालय को Wकसी भी 

वाद या मलू काय5वा�हयX को सनुने तथा 

अवधाRरत करने क� अ*धकाRरता होगी, िजसका 

म[ू य दो लाख ]पये से अ*धक न हो। 

(2) उप-धारा (1) म3 Wकसी बात के होत े हुए भी, 

राज� थान �स�वल ! यायालय (सशंोधन) अ*ध�नयम, 2014 

(2014 का अ*ध�नयम स.ं 15) के �ार9 भ क� तार^ख को 

पहले से सिं�थत Wकये गये वाद या काय5वा�हया ं उसी 

! यायालय Lवारा सनुी और अवधाRरत क� जा सक3 गी िजसम3 

ऐसा वाद या काय5वाह^ सिं�थत क� गयी थी।''।   

 11. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 21 का 

सशंोधन.- मलू अ" यादेश क� धारा 21 म3,-  

(i) शीष5क म3, �वLयमान अ�भM यिNत ''�स�वल ! यायाधीशX 

(वRरS ठ ख7 ड) तथा �स�वल ! यायाधीशX (क�नS ठ 

ख7 ड)'' के � थान पर अ�भM यिNत ''वRरS ठ �स�वल 

! यायाधीशX और �स�वल ! यायाधीशX'' ��त� था�पत क� 

जायेगी;  

(ii) उप-धारा (1) म3, �वLयमान अ�भM यिNतयX ''�स�वल 

! यायाधीश (वRरS ठ ख7 ड)'' और ''पचास हजार ]पये'', 

के � थान पर अ�भM यिNतयां ''वRरS ठ �स�वल ! यायाधीश'' 

और ''पांच लाख ]पये'' ��त� था�पत क� जाय3गी; और 

(iii) उप-धारा (2) और (4) म3, �वLयमान अ�भM यिNतया ं

''�स�वल ! यायाधीश (क�नS ठ ख7 ड)'' और ''�स�वल 

! यायाधीश (वRरS ठ ख7 ड)'', जहां जहां भी �यNु त हुई 
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ह1 उनके � थान पर Yमश: अ�भM यिNतयां ''�स�वल 

! यायाधीश'' और ''वRरS ठ �स�वल ! यायाधीश''  

��त� था�पत क� जाय3गी।    

 12. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 22 का 

सशंोधन.- मलू अ" यादेश क� धारा 22 के शीष5क म3 और उसक� उप-धारा 

(1) म3, �वLयमान अ�भM यिNतयां ''�स�वल ! यायाधीश(वRरS ठ ख7 ड)'' या 

''�स�वल ! यायाधीशX(वRरS ठ ख7 ड)'' और ''�स�वल ! यायाधीशX (क�नS ठ 

ख7 ड)'', जहां-जहां भी �यNु त हुई ह1 उनके � थान पर Yमश: 

अ�भM यिNतयां ''वRरS ठ �स�वल ! यायाधीश'' या ''वRरS ठ �स�वल 

! यायाधीशX'' और ''�स�वल ! यायाधीशX'' ��त� था�पत क� जाय3गी। 

 13. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 23 का 

सशंोधन.- मलू अ" यादेश क� धारा 23 के शीष5क म3 और उसक� उप-धारा 

(1), (3) और (4) म3, �वLयमान अ�भM यिNत ''�स�वल ! यायाधीश 

(वRरS ठ ख7 ड)'', जहा-ंजहां भी �यNु त हुई है उसके � थान पर अ�भM यिNत 

''वRरS ठ �स�वल ! यायाधीश'' ��त� था�पत क� जायेगी। 

 14. 1950 के राज0 थान अ1 यादेश स.ं 7 क3 धारा 24 का 

सशंोधन.- मलू अ" यादेश क� धारा 24 के शीष5क म3 और � वय ंधारा म3, 

�वLयमान अ�भM यिNतयां ''�स�वल ! यायाधीश (वRरS ठ ख7 ड)'' या ''�स�वल 

! यायाधीशX(वRरS ठ ख7 ड)'' और ''�स�वल ! यायाधीश (क�नS ठ ख7 ड)'' या 

''�स�वल ! यायाधीशX(क�नS ठ ख7 ड)'' जहा-ंजहां भी �यNु त हुई ह1 उनके 

� थान पर Yमश: अ�भM यिNतयां ''वRरS ठ �स�वल ! यायाधीश'' या ''वRरS ठ 

�स�वल ! यायाधीशX'' और ''�स�वल ! यायाधीश'' या ''�स�वल ! यायाधीशX'' 

��त� था�पत क� जाय3गी।    
    

�काश गु̀  ता, 

�मखु शासन स�चव। 
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रा> य के9 ?�य म?ुणालय, जयपरु। 
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Vaisakha 7, Monday, Saka 1937–April 27, 2015 

 

Hkkx 4 ¼d½ 
jktLFkku fo/kku eaMy ds vf/kfu;eA 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, April 27, 2015 

No. F. 2 (2) Vidhi/2/2015.- The following Act of the 

Rajasthan State Legislature which received the assent of the 

Governor on the 24
th
 day of April, 2015 is hereby published for 

general information:- 
 

THE RAJASTHAN CIVIL COURTS (AMENDMENT)     

ACT, 2015  

(Act No. 16 of 2015) 
 

[Received the assent of the Governor on the 24
th
 day of April, 2015] 

 

An 

Act 
 

further to amend the Rajasthan Civil Courts Ordinance, 1950. 
 

Be it enacted by the Rajasthan State Legislature in the  

Sixty-sixth Year of the Republic of India, as follows:-  

1. Short title and commencement.- (1) This Act may be 

called the Rajasthan Civil Courts (Amendment) Act, 2015. 

(2) It shall come into force at once. 

2. Amendment of section 5, Rajasthan Ordinance No. 7 

of 1950.-  For the existing sub-section (2) of section 5 of the 

Rajasthan Civil Courts Ordinance, 1950 (Ordinance No. 7 of 

1950), the following shall be substituted and deemed to have been 

substituted with effect from 8
th
 August, 2014, namely:- 

“(2) References in any enactment or document for 

the time being in force to the “Court of the Subordinate 



13¼2½       jktLFkku jkt&i=] vizsy 27] 2015         Hkkx 4 ¼d½ 

2 

Judge” and to “Subordinate Judge” shall be deemed to have 

been made respectively to the “Court of the Senior Civil 

Judge/Additional Senior Civil Judge” and to “Senior Civil 

Judge/Additional Senior Civil Judge” as constituted and 

appointed or deemed as constituted and appointed under 

this Ordinance.”.  

 

द�पक माहे
 वर�, 
Principal Secretary to the Government. 

 

fof/k ¼fo/kk;h ifof/k ¼fo/kk;h ifof/k ¼fo/kk;h ifof/k ¼fo/kk;h izk:i.k½ foHkkxzk:i.k½ foHkkxzk:i.k½ foHkkxzk:i.k½ foHkkx    
¼xzqi&2½¼xzqi&2½¼xzqi&2½¼xzqi&2½    
vf/klwpuk 

t;iqj] t;iqj] t;iqj] t;iqj] vizsy 27] 2015vizsy 27] 2015vizsy 27] 2015vizsy 27] 2015    
la[;k ila[;k ila[;k ila[;k i----    2 ¼2½ fof/k@2@2012 ¼2½ fof/k@2@2012 ¼2½ fof/k@2@2012 ¼2½ fof/k@2@2015555----&&&&jktLFkku jktHkk"kk vf/kfu;e] 

1956 ¼1956 dk jktLFkku vf/kfu;e la- 47½ dh /kkjk 4 ds ijUrqd ds 
vuqlj.k esa ^^nh jktLFkku flfoy dksVZl~ ¼ves.MesUV½ ,DV] 2015 ¼,DV 
ua- 16 vkWQ 2015½^^ dk fgUnh vuqokn loZlk/kkj.k dh lwpukFkZ ,rn~}kjk 
izdkf'kr fd;k tkrk gS%& 

    

(�ा�धकृत 
ह� द� अनवुाद)     

राज� थान �स�वल � यायालय (संशोधन)    अ�ध नयम, 2015  

(2015 का अ�ध नयम स'ं यांक 16) 

[रा
 यपाल महोदय क� अनमु�त �दनाकं 24 अ�ेल, 2015 को �ा  त हुई] 
 

 राज# थान %स'वल ( यायालय अ) यादेश, 1950 को और सशंो-धत 

करने के %लए अ-ध�नयम।  

 भारत गणरा
 य के �छयासठव6 वष8 म6 राज# थान रा
 य 'वधान-

म: डल �न< न%ल=खत अ-ध�नयम बनाता है:-  

 1. स*ं+, त नाम और �ार. भ.- (1) इस अ-ध�नयम का नाम 

राज# थान %स'वल ( यायालय (सशंोधन) अ-ध�नयम, 2015 है।  

 (2) यह तरु( त �वFृ त होगा।  

 2. 1950 के राज� थान अ3 यादेश स.ं 7 क5 धारा 5 का 

सशंोधन.- राज# थान %स'वल ( यायालय अ) यादेश, 1950 (1950 का 
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अ) यादेश स.ं 7) क� धारा 5 क� 'वIयमान उप-धारा (2) के # थान पर 

�न< न%ल=खत ��त# था'पत Kकया जायेगा और 8 अग# त, 2014 से 

��त# था'पत Kकया हुआ समझा जायेगा, अथा8त:्-  

''(2) तF समय �वFृ त Kकसी अ-ध�नय%म�त या द# तावेज 

म6 ''अधीन# थ ( यायाधीश का ( यायालय'' तथा ''अधीन# थ 

( यायाधीश'' के ��त �नदRश Sमश:, इस अ) यादेश के अधीन 

ग�ठत तथा �नयTु त या ग�ठत तथा �नयTु त समझे गये ''वUरV ठ 

%स'वल ( यायाधीश/अ�तUरT त वUरV ठ %स'वल ( यायाधीश का 

( यायालय'' और ''वUरV ठ %स'वल ( यायाधीश/अ�तUरT त वUरV ठ 

%स'वल ( यायाधीश'' के ��त Kकये गये समझे जाय6गे।''।  
    

 

द�पक माहे
 वर�, 

�मखु शासन स�चव। 
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